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(ix) The Rajasthan Foodgrains (Res-
trictions on Border Movement)
Amendment Order, 1968, published
in Notification No. G.S.R. 681 in
Gazette of India dated the Ist

April, 1968.
¢x) The West Bengal Husking Machi-
nes (Control of Operation)

Amendment Order, 1968, publish-
ed in Notification No. G.S. R. 682
in Gazette of India dated the Ist
April, 1968.

G.S.R. 684 published in Gazette
of India dated the 2nd April, 1968,
rescinding the Delhi Coarse Grain
(Export Control) Order, 1966.

The Orissa Rice (Movement Con-
trol) Amendment Order, 1968,
published in Notification No.
G.S.R. 687 in Gazette of India
dated the 4th April, 1968.

(2) A copy of Notification No. G.S.R.
689 published in Gazette of India dated the
5th April, 1968, making certain amendments
to Notification No. G.S.R. 1842 dated the
24th December, 1964, under section 12A
of the Essential Commodities Act, 1955.
[Placed in Library. See No. LT-829/68.]

(xi)

(xii)

Union Public Service Commission (Exem-
ption from Consultation) (Supplementary)
Regulations

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Sir, on behalf of
Shri Vidya Charan Shukla, I beg to lay on
the Table a copy of the Union Public Ser-
vice Commission (Exemption from Consulta-
tion) (Supplementary) Regulations, 1968,
published in Notification No. G.S.R. 593 in
Gazette of India dated the 30th March,
1968, under article 320(5) of the Constitu-
tiap, together with Explanatory Note.
[Piaeed in Library. See Na. LT-830/68.]

Punjab Moter Vebieles (Chandigarh First
Amgndment) Rules

wfcagn war Aags wAER § 99
wwiy (ot s o) : oo, & A Y
wiafrow, 1930 # 977 133 ) IOy
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(3) ¥ g=wig quTd ME MH (IR
qge guee) fAaw, 1068 ¥ oF wRyaar
qE 9T TEAT g o Reiw 16 W, 1968
F JvErg TATET F qore § wie oo
1200-m<-11 (2)-68/7000 ¥ waifera ge
¥\ [Placed in Kbsary. gee No. LT-831/68).

Notifications under Coal Mines Provident
Fund and Bonus Scbemes Act.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C.-
JAMIRY} : I beg to lay on the Table :—

(1) A copy each of the following noti-
fications under section 7A of the Coal
Mines Provident Fund and Bonus Schemes
Act, 1948 :—

(i) The Coal Mines Bonus (Amengd-
ment) Scheme, 1968, published in
Notification No. G.S.R. 191 in
Gazette of India dated the 3rd
February, 1968.

‘(ii) The Rajasthan Coal Mines Bonus -
(Third Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 549 in Gazette of Indja
dated the 23rd March, 1968.

(2) A statement showing reasons for
delay in laying the Notification mentioned
at (i) above. [Placed in Library. See
No. LT-832/68.)

West Bengal Taxation Law; (Amepdment)
Act

ot e TtA oA, § s sy
qgrfear 1 siix & ofewly e T
faama wew (affd &1 TS wfe-
frram, 1968 ¥ g7 3 o) 9 (3) ¥
g afenit sme wRrdw fafeat
qareT wfafagw, 1968 (1968 &7 Tregafy
w1 wfafaw s&y 6) N we sfy o
qed 9 T@q] § 97 faAiw 28 914, 1968

FART & ToOT § wwHEd gaT W |
[Placed in jibrary. See No. LT-833/68.)



